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(Transiate)

Maharashtra Government
Sub Superintendent Land Records, Thane office
Collector office premises, Thane (W) 400601
Telephone no 25382129 mail Id- dysirthane.thane @vahoo.in

Ref. with respect to court ~ No. Bhumapan/CIDCO/with respect to demarcation/2026
Thane Date /01/2026

To,
Hon’ble Additional Collector and Chief Land Records and Demarcation officer, CIDCO
Address- CIDCO Bhavan, CBD Belapur New Mumbai 400614

Sub-  With respect to demarcation of stone mine of village Bonsari, Pavne, Shirvane, Turbhe and
Kukshet Taluka Dist Thane which are in the jurisdiction of CIDCO

Ref-  Your letter No CIDCO/SBA/Stonemine/2025/E-396827 dtd 04/09/2025, 08/09/2025

With respect to above referred letter and as per order passed by Hon’ble Green Tribunal, Pune in
Suit No. 13/2025 (A} to conduct demarcation of the area of stone mine of village Bonsari, Pavne,
Shirvane, Turbhe and Kukshet Taluka Dist Thane which are in the jurisdiction of CIDCO admeasuring
138.07 H R area of stone mine to this office.

With respect to the above referred letter after paying the fees of demarcation of the said property
this office had informed forest department, mining department, and Maharashtra Pollution control
board, MIDC vide advance notice dtd 27/11/2025 and informed the date of demarcation. On the
date of the demarcation in the presence of representatives of forest department and your office
representative demarcation had been conducted by the clerk who conducts demarcation. In the
said matter compliance had been done record and information notes had been made on the
demarcation map and demarcation plan had been prepared.

With respect to the above mentioned letter ‘C’ copy of the demarcation plan of village Bonsari,
Pavne, Shirvane, Turbhe and Kukshet is filed herewith

Sachin Wagh
Sub Superintendent Land records
Thane
Copy: Hon’ble Town Planning Land Records, Thane for information submitted.
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{Translate)

CIDCO/Land and Demarcation/SBA/stone mine/2026/E Date-06/01/2026

Sub- demarcation of the area admeasuring 138.07 H R with respect to stone mine from the
villages Bonsari, Pavne, Shirvane, Turbhe and Kukshet Taluka Dist Thane
Ref- 1) Order passed by Hon’ble Green Tribunal Pune in the Original application No 13/2025 (WZ)

dtd 24/07/2025
2) letter of this office No CIDCO/SBA/Stonemine/2025/E-396827 dtd 04/09/2025
3) letter of Sub Superintendent land records, Thane bearing No Bhumapan/CIDCO/with

respect to demarcation/2026/Thane dtd 05/01/2026

As per above ref no 1 Application bearing No. 13/2025 (WZ) is filed before Hon’ble Green Tribunal,
Pune. The Petitioner had filed this petition alleging that excess excavation of mine had been done

than the allotted area of 138.07 H R by Forest department CIDCO. Hearing took place in the present
matter on 24/07/2025 and in that hearing Hon’ble National Green Tribunal had directed to verify
the area which is in possession of CIDCO whether excess area had been excavated or not.

Accordingly, application had been done as per ref no. 2 with Sub Superintendent Land Records,

Thane in order to conduct demarcation of the said five villages fees had been paid of Rs 4182000/-
with respect to ref no 3 Sub Superintendent Land Records Thane had done demarcation of the said

area and collective demarcation plan had been obtained and the facts are as under-

Sr Name of | SNo Area Area Area Area Total area | Distribute | Remaining

No | village (HR) of under under (HR) d area (H | area after
excav | crusher Road (H R) distribution
ation | (HR) R) (HR)
(HR)

1 Pavne 163 104.24.00 | 14.58. | 03.63.80 | 01.14.80 19.36.90
30

2 Turbhe 387 182.42.00 | 27.87. | 11.57.03 | 02.28.00 41.72.88
85

3 Bonsari 203 128.22.00 | 21.63. | 08.67.38 | 01.22.22 31.52.96 138.07.00 15.09.92
36

4 Kukshet 183 97.22.00 | 10.24. | 01.91.21 | 00.90.15 13.05.36
00

5 Shirvane 323A | 176.75.00 | 12.31. | 03.36.08 | 01.61.04 17.28.98
86

Total Area | 688.85.00 | 86.65. | 29.15.50 | 07.16.21 | 122.97.08 | 138.07.00 | 15.09.92 |

37




So&

As per order dtd 05/10/2006 by Central Government Forest Department in the revenue areas of
villages 20 permission had been given for excavation of mining to CIDCO. Accordingly, on
01/10/2006 for 10 years 94 stone mines were allowed to do exaction in the area of 138.07 H R by
CIDCO department. Letter bearing No. 08A-51/99/FCW/1529 dtd 25/08/2006 (GOIl) Forest
conservation {Central), Regional Office, West zone, Bhopal following distribution had been done for
the mining to CIDCO.

Area for stone Quarries 84.14 HA
Crusher and Allied works Temporary Laour Shed office | 32.20 H A
etc.

3 Approach Road 21.73HA
Total 138.07 HA

Hence, out of distributed area 122.97.08 H R area out of area admeasuring 138.07 H R only had
been used and remaining area of 15.09.92 H R is intact.

Sub Chief Land and Land Records officer
Land Records



